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O R D E R 

(Virtual Mode) 

 
05.03.2021  Heard Learned Counsel for the Appellant, he filed an 

Application I.A. No. 420 of 2021 for taking additional documents on record. 

In Reply to the Application, Learned Counsel for the Respondent seeks to 

file Additional document which are already on record before Adjudicating 

Authority.  

 The Respondent is allowed to file the same within a week supported by the 

Affidavit that such documents are already on record before the Ld. Adjudicating 

Authority. 

 Learned Counsel for the Appellant submits that the Ld. Adjudicating 

Authority has passed the liquidation order, therefore, a short date may be given.   

  Let the matter be fixed for hearing and consideration of I.A No. 420 

of 2021 on 26th March, 2021 at top of the list.     

                                             [Justice Jarat Kumar Jain] 

Member (Judicial) 
 

 

 
[Mr. Kanthi Narahari] 

Member (Technical) 
SC/bm.  


